
NATIONAL COMPANY LAW APPELLATE TRIBUNAL, CHENNAI 

(APPELLATE JURISDICTION) 

Company Appeal (AT) (CH) (Ins) No.44 of 2021 

(Under Section 61 of the Insolvency and Bankruptcy Code 2016) 

[Appeal arising out of the Impugned Order dated 21.01.2021, passed in IA 

(IBC)/21/KOB/2021 in TIBA/03/KOB/2019, passed by the Ld. National Company 

Law Tribunal, Kochi Bench, Kerala] 

 

In the matter of:  

1. Mrs. Winifred John, (57 years) 

Punnackapadail House, Building no 53/2829, 

Greenwood Gardens, Kunjanbava Road,  

Vytilla P.O.- 682019, Kerala. 

Email: winifredbenny@yahoo.com                        …APPELLANT 

 

V.  

1. Shri. Kumar Rajan, Resolution Professional              Hindustan 

Newsprint Limited,  

Unit No. 104, First Floor, Sufiya Elite, 

# 18, Cunningham Road, 

Near Sigma mall, Bengaluru- 560052. 

Email: kumar.rajan@rbsa-advisors.com         …RESPONDENT 1 

 

2. Hindustan Newsprint Limited, (Corporate Debtor) 

Newsprint Nagar, 

Kottayam, Kerala- 686616. 

Email:secretarial@hn1online.com       …RESPONDENT 2 

 

3. Committee of Creditors of the Corporate Debtor 

Through RBL Bank Ltd., 

Branch Office, No. 105/56 

G.N.Street, 6th Floor, T Nagar 

Chennai- 600017. 

Email: arun.pn@rblbank.com                         …RESPONDENT 3 

 

4. Resolution Applicant 

Kerala Industrial Infrastructure  

Development Corporation (KINFRA) 

Sasthamangalam,  

mailto:winifredbenny@yahoo.com
mailto:kumar.rajan@rbsa-advisors.com
mailto:arun.pn@rblbank.com


Thiruvananthapuram- 695010. 

Email: mail@kinfra.org                         …RESPONDENT 4 

 

Present :  

 

For Appellant : Mr.K.R. Jinan, Advocate, 
                       For Philip Mathew Advocate 

ORDER 
 

(VIRTUAL MODE) 

 
Heard Mr. K.R. Jinan Learned Counsel for the Appellants. 

 
Let notice be issued to the ‘Respondents’ through Speed Post 

returnable by 01.06.2021. Let the requisite together with ‘process 

Fee’, be filed within three days. 

 
The Appellant is required to provide e-mail address of the 

Respondents and also the Mobile No(s) of the Respondents, to the 

‘Office of the Registry’ for effecting service. 

 
The ‘Office of the Registry’ is directed to List the matter on 

01.06.20201. 

 

[Justice Venugopal M] 
Member (Judicial) 

 

 
[Dr. Ashok Kumar Mishra] 

Member (Technical) 
29.4.2021 
SE 

 

mailto:mail@kinfra.org

